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GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELH]I

fafer, =g vd faumrfy &rd faunr
SIERCEI

faeell, 31 |TH, 2025

F.14 (99)/LA-2025/alal/7-16.—Ttg o & ool @ = @
f=faRaa erfdf e 3 Su—ruure @) weafa fadie 301 March, 2025 &1 UTd &R ol & iR
S STATIRYT ] STHBRI & {10 Tah1iRrg fhar Sirar & —

feeetl fafr &  2) srferfs, 2025
(2025 &1 faeell 3ferfr=H 02)
(27t March, 2025 BT ITET TS & ool &1 [AEm=THT gRT IAT 91ika)
{315t March, 2025}
I 20252026 W GEfT Bl & U I e &7 Roell &1 Gfad A |
I WG B TAT B IR AR BT AR>S S @ oy wa srefraH

2272 DG/2025 @)
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ART TR & fBgaRd 99 # I o &3 faeell @ foaa oW gro
frfaRad wu & a7 srfafafaa & —

dfera fids

21000,33,54,23,000 / — 2

1.

59 qfafm @1 Wi A faeen  fafm
(=T 2) arfarferaH 2025 © |

I IS & el @1 dfaa (Afr # 9 v
3R e IR ST ST ggAl & drerd (5) H faffdse

@ 998 2025—2026 H
A oEr a9
facell @Y wfaa fafer
A4 9 vew 3R ygad

q e TEl, S ge YIRI B’ B g
U oG ddid dRis dlad dig ds¥ 89

YAl P FA AR & RO T, S TG

dreM (2) d faffee @Rl & awg
2025—2026 dI A & SRM YIAE D
ygad il |

B
# g
wU H

ICIREIGE] 3. 39 MM gRT Ity o & fdeell WRaR
o G BT F 9 vea &R wgE ey 9 @
oy wTiSrepd <R S oAy & |v -y H oAl H
SfecRaa araf @ik Seeal & fov fafrafsa &1
SRR |
g
(&RT 2 3R °RT 3 <REW)
R 89X o)
frr=fafRaa @ e <afrat
e HaTY 3R WA faum wwr | Gfua Al AT
q&T &R 3e< | WX HIRkG
| 1 i v V
1 T ded IToTe 484050 17950 502000
aoh 273500 0 273500
2 SI—TSIUTS FferdTerd oI 1000 271800 272800
ﬁgyﬁ 0 17000 17000
3 T YT oI 24605710 7581475 32187185
goh 9567505 219610 9787115
4 o o 3305750 1100 3306850
ool 749350 0 749350
5 TE o 11880200 6500 11886700
aoh 3268700 0 3268700
6 frer o 175057955 50400 175108355
aoh 15924645 0 15924645
7 fafrcaT vd o @Ren o 89796765 108435 89905200
q“\vyﬁ 34521200 0 34521200
8 HATST BT NTolN 99353010 25140 99378150
gon 1059700 0 1059700
9 ST Td ISR o 618600 300 618900
q\vyﬁ 6750 0 6750
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10 NSRS NISEC 44681702 2250 44683952
q‘*\ryﬁ 1265920 0 1265920
11 a2 Rerg NS EC] 108184242 100 108184342
bl 50390558 0 50390558
12 M= Y9I NISEC 3448098 500 3448598
ﬁgyﬁ 45000 0 45000
13 i ISR 261900 0 261900
g’gyﬁ 21200 0 21200
14 YTRIFD GEIR NISEC] 590300 58100 648400
ﬁgyﬁ 6500 8200 14700
15 HdddT NS EC] 219000 0 219000
g’gyﬁ 6000 0 6000
16 AT T JARY NSRS 1203100 0 1203100
Ll 3400 0 3400
17 T4 9 NISEC] 1152350 250 1152600
q“\r;ﬁ 2500 0 2500
18 ERIC] NISEC] 624400 10000 634400
Ll 262000 0 262000
ST
(=T 2 3R °RT 3 <fE)
R '9R H)
fr=fafRaa @ e <aforat
Ia HaY ARy feom gar | afua i AT
q&T &R 3e< | WX HIRkG

| | 1 v V
19 JIoTET NISES] 478850 0 478850
Ll 24113250 0 24113250
20 SGhll Ure e, NS EC 652000 0 652000
Ll 38500 0 38500
21 DT, QI Td ATl NS EC] 1402600 100 1402700
Ll 115100 0 115100
22 IRagq NISEC 46233370 500 46233870
ﬁg;ﬁ 44867430 0 44867430
23 ST NS RG] 1328300 0 1328300
Ll 16100 0 16100
24 e NISEC 1207250 0 1207250
ﬁg;ﬁ 2500 0 2500
25 ITR® aﬂTcﬂ%f R USEC] 4442895 5 4442900
Ll 85900 0 85900
26 famrg NGRS 1104428 322 1104750
Ll 10458600 0 10458600
27 HERTRAT NS RG] 205800 0 205800
qyyﬁ 19730 0 19730
28 REIFRCII NSRS 2901300 0 2901300
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ﬁhryﬁ 3130000 0 3130000

29 TITIROT UG I ISR 4739453 870 4740323
Ll 524000 0 524000

30 RICRGEIL NISEC] 21547500 0 21547500
ﬁgyﬁ 31808600 0 31808600

31 I ud 9ad NISEC] 255000 300 255300
g’gyﬁ 15900 0 15900

32 AT NISEC] 36555400 0 36555400
ﬁmryﬁ 1910300 0 1910300

33 el LSl 13000 0 13000
34 Yora NISEC] 60000 0 60000
35 RICNIGE e Al NISEC] 0 22461900 22461900
Ll 0 46416700 46416700

Exyl 923075616 77259807 | 1000335423

e g, yam= afua

DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 31st March, 2025

F.14 (99)/LA-2025/alal/7-16—The following Act of the Legislative Assembly of the National Capital
Territory of Delhi received the assent of the Lt. Governor of Delhi on the 30th March, 2025 and is hereby published
for general information.

“THE DELHI APPROPRIATION (No. 2) ACT, 2025”
(DELHI ACT No. 02 OF 2025)
(As passed by the Legislative Assembly of the National Capital Territory of Delhi on 27th March, 2025).
[31t March, 2025]
An Act to authorise payment and appropriation of certain sums from and out of the Consolidated Fund of the
National Capital Territory of Delhi for the services in respect of the financial year 2025-2026.
BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-Sixth Year of the
Republic of India as follows:-

Short title. 1. This Act may be called the Delhi Appropriation (No. 2) Act, 2025.

Issue of “1000,33,54,23,000/- from 2. From and out of the Consolidated Fund of the National Capital Territory
and out of the Consolidated Fund of Delhi, there may be paid and applied further sums not exceeding
of the National Capital Territory those specified in column (5) of the Schedule, amounting in the aggregate

of Delhi for the financial year to the sum of Rupees one lakh thirty three crore fifty four lakh

2025-2026.
twenty three thousand only towards defraying the several charges
which will come in the course of payment during the financial year 2025-
2026 in respect of the services specified in column (2) of the Schedule.
Appropriation. 3. The sums authorised to be paid and applied from and out of the

Consolidated Fund of the National Capital Territory of Delhi by this Act,
shall be appropriated for the services and purposes expressed in the
Schedule in relation to the said year.

SCHEDULE
(See sections 2 and 3)
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( In thousand)

SUMS NOT EXCEEDING

Demand Services and Purposes Voted by the Charged on Total
No. Legislative the
Assembly Consolidated
Fund
| I 1l v \Y
1 Legislative Assembly Revenue 484050 17950 502000
Capital 273500 0 273500
2 Lt. Governor’s Secretariat Revenue 1000 271800 272800
Capital 0 17000 17000
3 Administration of Justice Revenue 24605710 7581475 32187185
Capital 9567505 219610 9787115
4 Finance Revenue 3305750 1100 3306850
Capital 749350 0 749350
5 Home Revenue 11880200 6500 11886700
Capital 3268700 0 3268700
6 Education Revenue 175057955 50400 175108355
Capital 15924645 0 15924645
7 Medical & Public Health Revenue 89796765 108435 89905200
Capital 34521200 0 34521200
8 Social Welfare Revenue 99353010 25140 99378150
Capital 1059700 0 1059700
9 Labour & Employment Revenue 618600 300 618900
Capital 6750 0 6750
10 Revenue Revenue 44681702 2250 44683952
Capital 1265920 0 1265920
11 Urban Development Revenue 108184242 100 108184342
Capital 50390558 0 50390558
12 General Administration Revenue 3448098 500 3448598
Capital 45000 0 45000
13 Services Revenue 261900 0 261900
Capital 21200 0 21200
14 Administrative Reforms Revenue 590300 58100 648400
Capital 6500 8200 14700
15 Vigilance Revenue 219000 0 219000
Capital 6000 0 6000
16 Information & Publicity Revenue 1203100 0 1203100
Capital 3400 0 3400
17 Selection Board Revenue 1152350 250 1152600
Capital 2500 0 2500
18 Election Revenue 624400 10000 634400
Capital 262000 0 262000
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Demand Services and Purposes Voted by the Charged on Total
No. Legislative the
Assembly Consolidated
Fund
I I i v \%

19 Planning Revenue 478850 0 478850
Capital 24113250 0 24113250

20 Information Technology Revenue 652000 0 652000
Capital 38500 0 38500

21 Art, Culture & Language Revenue 1402600 100 1402700
Capital 115100 0 115100

22 Transport Revenue 46233370 500 46233870
Capital 44867430 0 44867430

23 Industries Revenue 1328300 0 1328300
Capital 16100 0 16100

24 Tourism Revenue 1207250 0 1207250
Capital 2500 0 2500

25 Civil Supplies Revenue 4442895 5 4442900
Capital 85900 0 85900

26 Development Revenue 1104428 322 1104750
Capital 10458600 0 10458600

27 Cooperative Revenue 205800 0 205800
Capital 19730 0 19730

28 Irrigation & Flood Revenue 2901300 0 2901300
Capital 3130000 0 3130000

29 Environment & Forest Revenue 4739453 870 4740323
Capital 524000 0 524000

30 Public Works Revenue 21547500 0 21547500
Capital 31808600 0 31808600

31 Land & Building Revenue 255000 300 255300
Capital 15900 0 15900

32 Power Revenue 36555400 0 36555400
Capital 1910300 0 1910300

33 Loans Capital 13000 0 13000
34 Pensions Revenue 60000 0 60000
35 Public Debt Revenue 0 22461900 22461900
Capital 0 46416700 46416700

Total 923075616 77259807 1000335423

REETESH SINGH, Principal Secy.
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